CEntral Administrative Tribunal
Principal Bench: Mew Oelhi

Dod., Mo, leds /2002
This the 4th day of December, 200%

Hon’ble Shri V.K. Majotra, Member (a) . i
Hon’ble Shri Shanker Raju, Member (J) ‘

Shri M.P.Tiwari
Ex. fAddl. S.P.
R/i0 J-870, Mandir rarg,
Mew Delhi~110001..
~applicant
(By advocate: Ms.Lata Gangwani)

Yersus +

Union of India & Others
- through

1. The Secretary
Mo Personnel, PG & Pensions
Deptt. of Personnel & Training
CHorth Block, Mew Delhi. -

>
’

2. The Director

Central Bureau of Investigation

CGEO Complesx, Lodhi Road, )

Hew Delhi. ‘ . a

. ~Respondents.
[By advocate: Shri mNesra al, proxy
for Shri adish C. aggarwal)

e (T

Hon’ble Shri V.K. Majotra. Member (A)

applicant  challenged order- dated 4.9.2001

o

fannexure A~1) wharsby disciplinary procesdings wers
initiated against him under Rule~1é of CCS  (CCA)
Rules, 1985, ppplicant has sought  the Tollowing

reliafso-

“Allow the instant Original application.

Quash  and set aside the impugned ordsre
"dated 4.9.2001 ’

Direct the respondents to release the
entire retiral benefits of the applicant
along with interest at markst rate.

Dirsct the respondents to pay interest for
the delay of thres months in releaszse of
Provisional Pension and Gratuity.

Direct the respondents to relsase the

balance protion of Gratuity taking inta
) account 45% DA component instezad of 43% Do
— componsnt, which the respondents -
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Cdeliberately done.
Pazs |, any other further orders as  deemed
Fit and propsr in the facts and
clrocumstances  of the case in the interest
of justics besides costs af this
application".
2. Applicant is  stated to have retired From

service on attaining th

F0.9.2001.

e

copy  of ordsr  dated

Department of Personnel

g age of supsrannuation on

A, Learned counsel of the respondents filed a

24.10.200%2 issued by  the

and Training stating that

impugned order dated 4.9.2001 has been withdrawn and

|

{1

the disciplinary procse

hawe bean diropped.

¢

ings against the applicant

Learnad counseal, an

instructions, =stated that all retiral duss of the

applicant shall bes paid

to the applicant within a

period of two months along with intersst at the GPF

rate of  interest, whi

mecording to the lsarned

this assurance of ths re
]

of all retiral duss @&

interest is acceptable to

4. In  the light of
Z4.,10.2002, this 0Of has

applicant shall Maws

agarieved, on non-~complia

respondents.,

5. The 08 is  dism

infructunus.
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[(Shanker Raju)
Mamnbaer (J)

.

.

chr is  pavable on DCRG.
counsel of the 'appli;t:an't5
spondants regarding bayment
long  with the admi&sible

hei- .,

respondents”’  ordsr  dated

becoms  infructuous. . Thes
liberty,  on remaining

nee of the assurasncs by the

issad as having becorme
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